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1.

INTRODUCTION -ENERGY CONSERVATION ACT, 2001

1.1.

1.2.

The Energy Conversation (EC Act), introduced in 2001, is an important step in the
trail of energy conservation and energy efficiency. It facilitated the establishment
of the Bureau of Energy Efficiency (BEE) by the Central Government.
Subsequently, introduced under the aegis of the EC Act, the Perform Achieve
Trade (PAT) Scheme and the Energy Saving Certificates (ESCerts) issued under
the Scheme helped encourage energy efficiency in energy-intensive industries. In
2022-23, the PAT scheme achieved energy savings of 25.77 Million Tons of Oil
Equivalent (MTOE).

India has been actively implementing various measures to promote energy
conservation and clean energy development. In line with the Paris Agreement as
well as India’s updated Nationally Determined Contributions (NDCs), the
Government of India had set the stage for the introduction of a Domestic Carbon
Market through an amendment in the EC Act. Through the Amendment in the EC
Act notified on 19" December 2022, the Parliament empowered the Central
Government, among other provisions, to notify the Carbon Credit Trading Scheme
(CCTS) with the aim of establishing a domestic carbon market. Consequently, the
Ministry of Power notified the Carbon Credit Trading Scheme, 2023, on 28" June
2023 (Annexure 1), outlining the structure and functions of various entities, thus
giving shape to the Indian Carbon Market. The scope of CCTS was further
augmented with an amendment (Annexure 2) dated 19™ December 2023 to include

an offset mechanism in addition to the compliance mechanism.

2. ELECTRICITY ACT, 2003 & CARBON CREDIT TRADING SCHEME, 2023

2.1. Under Section 66 of EA 2003, CERC is tasked with the development of the market,

which led to the advent of power trading and subsequently inter-alia the
establishment of power exchanges, which provide an efficient platform for price
discovery. Subsequently, other segments, such as RECs and ESCerts were also
introduced. Now, as per the CCTS notification, CERC has been designated as the

market regulator for Carbon Credit trade, and the power exchanges have been
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designated as the trading platforms for carbon credit certificates.
2.2. The relevant provisions of the CCTS are extracted below:
7. Commission as Regulator for trading activities under Indian Carbon
Market. - (1) The Central Electricity Regulatory Commission shall be the
regulator for the trading activities under the Indian Carbon Market.
(2) The Central Electricity Regulatory Commission as a regulator to the
Indian Carbon Market shall perform the following , namely;-.
(@) to regulate matters relating to trading of carbon credit

certificates;

(b) to safeguard interest of both sellers and buyers;
(©) to regulate frequency of carbon credit certificates trading; and
(d) to provide market oversight and take necessary preventive and

corrective actions to prevent fraud or mistrust.

10. Trading of carbon credit certificates. - (1) The Commission shall register
the power exchanges and approve the carbon credit certificate trading in the
Indian carbon market, from time to time;
(2) The power exchange shall seek approval of the Commission for their
respective bylaws and rules for trading
of certificates in the power exchange.
(3) The power exchanges shall perform functions regarding trading of
carbon credit certificates, in accordance with the regulations notified by

the Commission. ”

2.3. In pursuance of the aforesaid provisions, the CERC has notified the draft regulations
on 13.11.2024.

3. SALIENT FEATURES OF THE DRAFT REGULATIONS

3.1. Scope of the Regulation: Exercising the powers conferred under the relevant
provisions of the Carbon Credit Trading Scheme 2023, the (Draft) Regulations define

the structure and framework of the exchange of CCCs on Power Exchanges.
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3.2

. Role of various entities:

The Draft Regulations define the responsibilities and functions of the following entities as

under:

a)

b)

3.3.

3.4.

Registry: GRID-India, as the Registry for CCCs, will oversee the registration process
for eligible entities, facilitate the exchange of CCCs among these entities with the
Central Government's approval, maintain detailed records of CCC balances for each
registered entity, monitor and verify bids placed on all Power Exchanges linked to
Registry Accounts, publish a monthly list of defaulting entities, and implement
necessary actions, including debarment, for entities that fail to comply with

regulations.

Administrator: BEE, as the Administrator of the Indian Carbon Market under the
CCTS, 2023, will notify detailed procedures for stakeholder interactions, register
eligible entities on the Registry, and manage CCCs, including transfers and related
matters. BEE will also assist the Commission in exchange matters on Power
Exchanges, provide entity information to the Registry, and promulgate relevant
market information to all the stakeholders. To facilitate smooth CCC exchange, BEE
will also coordinate with Power Exchanges and the Registry, and perform other

assigned functions under the Regulations.

Value and Validity of the Carbon Credit Certificates (CCCs)

Each carbon credit issued under the CCTS 2023 represents a reduction or removal of
one ton of carbon dioxide equivalent (tCO2e) of greenhouse gases. The validity of
CCCs assigned to obligated and non-obligated entities by the Bureau, upon Central
Government approval, shall align with the notified detailed procedures for
compliance as well as the offset mechanisms.

Category of the Certificates

BEE will be responsible for categorizing certificates for obligated and non-obligated
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entities. Upon receiving any application from the Power Exchange(s) for the
introduction of any category of CCCs, the Commission will approve in accordance
with the CERC Power Market Regulations, 2021, and amendments thereof. The
market for the CCCs has been bifurcated into two domains, namely, the Compliance
Market and the Offset Market. Within the Compliance Market, the obligated entities
must comply with the prescribed Green House Gas (GHG) emission norms notified
by the Central Government, while the Offset Market, on the other hand, will allow
the non-obligated entities to register their projects for accounting GHG emissions
reductions, removals, or avoidance, with the goal of issuing CCCs. Furthermore, the
Compliance and the Offset Market shall be independent of each other, i.e., the
Obligated Entities and the Non-Obligated entities will be dealing in their respective

market segments.

3.5. Dealing in the Certificates

a) The regulation provides for dealing in Certificates only through the Power Exchanges
unless otherwise permitted by the Commission. CCCs may be traded on Power
Exchanges in accordance with the Rules, Business Rules, and Bye-Laws of the
Exchange, as approved by the Commission. Transactions will occur on a monthly
basis or in such periodicity as approved by the Commission.

b) During the price discovery/bidding session, entities must ensure that their sale bids do
not exceed the total number of CCCs in their Registry account. If an entity breaches
this rule, the Registry will inform the Power Exchanges and the entity’s bids will be
disqualified, rendering them void. Also, the entities that default more than three times
in a quarter will be barred from trading CCCs for six months, in addition to any

penalties imposed under the Energy Conservation Act, 2001 (EC Act, 2001).

3.6. Banking and Extinguishment
The provisions related to the banking and extinguishment of the CCCs shall be as
provided in the detailed procedures of the respective Compliance and Offset

Mechanisms.
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3.7.

3.8.

3.9.

Pricing of Certificates

The price of Certificates will be determined through a bidding process on the
respective power exchanges. The CCCs shall be exchanged within the floor price and
the forbearance price, which shall be as approved by the Commission on a proposal
to be submitted by the Bureau. Additionally, the Commission reserves the right to
intervene in cases of abnormal price fluctuations, sudden volatility, or unusually high
or low trading volumes on a Power Exchange. In such instances, the Commission

may issue necessary directives to the Power Exchange(s) or the Registry.

Fees and Charges

The Commission, in consultation with BEE, may determine and issue necessary
directives through an order regarding the fees and charges payable by both the
obligated and the non-obligated entities to the Registry for the purpose of meeting the
costs and expenses associated with the management of the Registry and the software

platform.

Market Oversight

The Commission, assisted by the BEE, will oversee the market for CCCs on Power
Exchanges in line with the Power Market Regulations, 2021. All stakeholders shall
adhere to the EC Act, 2001, the Environment Protection Act, 1986, the CCTS, 2023,
and these Regulations, as amended from time to time. Additionally, adherence shall
be according to the Detailed Procedures approved with respect to the Compliance

and Offset mechanism, as may be notified and amended from time to time.

*kkk
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Annexure 1

TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Rd £ a5uA
Che Gazette of India

Y., -3).TA.-31.-30062023-246859
CG-DL -E-30062023-246859

ETITIOT
EXTRAORDINARY
AT | —gve 3—9-@ve (i)
PART I1—Section 3—Sub-section (ii)

TR & THTIAT
PUBLISHED BY AUTHORITY

. 2702] 7 Taoft, TEaAT, S 28, 2023/3T9TE 7, 1945
No. 2702] NEW DELHI, WEDNESDAY, JUNE 28, 2023/ASHADHA 7, 1945
[EEcEEIEE

TE fawett, 28 5[, 2023

FT.3T. 2825(3T).—Hal T ALHIL, FolT G0 Ater=a#\, 2001 (2001 FT 52) FiT g1 14 F @< ()
BT Y& ARl T ST 2 g0, ST & qaHel |, et aremr fAfRfae st g, i -

1. GTerE AT i TRW-(1) T TISHT &7 ST AT FTa9 Fiee ST T, 2023 2
(2) TE TSI H THTAA 6T ATEE HI g g

2. IATNTU-(1) TH T1SHT H, 59 T FoF T F 777 uferd 7 2, -
() st & ST geer sfafaam, 2001 (2001 FT 52) fHvd g;

() "HTIAT YTH FHTaT AT TSHHI" & FTa e AT AT 6 7efie Freamtod o werrat
T T o o707 g 9TaT ITH UF USTHT AT &

() " HS" A U VAT ToA ATHIT 2 ST I PAered T8 Ieasi § FHl A7 g2 A7 a9 %
forT =T 12T 2 9T U 3 e STEuHlEEE g0 (tC02e) F aTET g

(%) "I HiSS THTOTGR" T Fat o1 T ST A= it 9 2 % @ (9F) § &;
() "I HeT SATATT ST KT A2t o1 T S rfAf=aw it oy 2 % g (79) | 2;

4106 G1/2023 )
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(F) “SrEnT” & @ atat=aw, 2003 (2003 FT SAterf=ae deis 36) i 91T 76 i ST (1) H
e =i faea At s srfesm 2;

(F) "AATAT T T T AT F AT U dF AT AT ATAFRT HEATT Fi T ALY
FIT AT B ST Jh aTer FAETsH 9 IS HIAEST &1 T FHeaf;

(5T) "FRT= " | FTgHE & F THT T2, THAT ST AIAASId a1, ST Ta<<h oo
FFAIMTAT 3T I AT Fd & ATHIT g ¥ AR AgT3d A1 § Faa s (CO2),
HrI= (CH4), d12ed atFrse (N20), greg T (HCFC), gregrwsmtad (HFC),
THRATLIRTET (PFC), 3T Ah ZaaTrararse (SF6) ofuer 8, stfer zeal ae =Hiiua gl 2;

(37) "I HTEAT ST AGEIAT" F FTT F (S THTTAT F AT F qTLAH F TAgrse 41 F
IS AT qo HLTer w2 AT i=qaedT ¥ MAgrsd A6 F IS Fl FH7 FI AT g T
FAT o LT | TITIOT U TP AGECAAT AT &,

()" TeT-TRrER" & g fegrsa du TR sfera g s Referfera szeat i off #ft, st
(i) STSITT ST T ST AL TAT Tareld TUTAT Higd ST THeT AT

(ii) TReft AT STeTTe-streia a= &t et ot gt A sfaergi TOTESr & 9Ty g T
T AT AT F 1T TAAGI,

(F) "I-aTEAHT THIS" & TSI TS ST T =g STETT T FIEA shice T T @ T !
EEIEEGRH

(3) "ATEAHRT THIR" | TOEFA TS’ ST SATATAT a6 A srfagf=a g a1t 2;

() "ATER TEEES" | AR & o9 § aE 15 wadt 2021 w1 THRIT FErd @ Fams
AIRT (TTaT Jrene) f@fF=w, 2021 F @fF=w 2 & @< % 3Su-g% (F9) & o= aRsrg uF
TAFEI T o123 TehIH ATHIT 3,

(7) "USrEEd SIS 7 agr o7 g ST afferfeas & amer 2 % @ (9F) H §;

(o1) "R FTEE FeT AT AT F Gael § 39 @i+ § TRATiod UH FTA 67 F24 & oy
T AfE vsiY srfera g;

(2) I STERT SIX TRT o, ST 3EH T g 3T TCATIT Aol 5 (e ST, TATALT HLEAT Are =
1986 (1986 T 29) =T = wfaf=w 2003 (2003 #T 36) & afrafia &, @&t aef 2 < 37
Ffar=ay 7 21
3. AT FTEA I & o T g9 aifa — (1) F07 a8 IR #7169 aee & oo g
TATAT AT T TST FGT|
(2) ATTATT T TSI T AT 37T THR FHTHRTST T TeAT LT AT FTa a1 6 oI qg
T Fiuta ® [AiEa grm
(3) ATEAT FTEA ATSTE o o7 L FATAT AT § FHTIEd a2 ariHa gir, T4 -
(F) Of=E, EEE S99 - 737 - dJe7;

g) AEE, - A, A9 3T AAATg AT §ATAT 777 He- TeTe,

(

@M o e & " ated, A G AT 399 Ioed ATRET — 73T HEET,
() S SR & Hn A, AT T A1 39° ool AR - 73T T,
(
(

T.) ToEE 99T | 9 9, I 99T AT S Seea) TFNT - 737 T3

) TFAEI, g9 T FAarg TEadd HAEE § HYh A6, ARG IR AT 3T IeedL
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[$TRT [I—=vE 3(ii)] T T TSI © T 3

(@) A ST TEEOT S HATAT T HYE T, AT TR AT AT Food? ATAFR -
TaT HIE,

) TEITT HATAT F €Y Ao, AT TR AT ITH Iood L ATTHRE - T TTed;

HA) AT HATAT | G T, AT TR T I Iood ¥ ATAFRL - 727 77

) TETEA T IAH HATAT | G A1, A TEHTE AT IAH Ioeal < ATTFNN - 737 TG

T) e ST WTHdE | HATAT F HAH e, AT TR AT IAH Iood? ATIFRTE -
73T AT,

(3)  FT ST TR FedToT HATAT | T T, AT TR T I Iood ¥ ATAFET - 727
LA

(3) =N AT - FealT LR GRT TAT A1 Afde =t &1 afafAfeea w2 arer awsfaa a7 %
T 9T & Y@ 9= — 737 98T,

(@) =¥ s qE - TP qETed 9iAtd g qgarerd, SEE 919 3Wsid, Fed AT,
STAATY T, TITALIT T FHofT o &A1 HT A g - T,

() FeTe, FRF AR AT - qEE;
(@) Irewer U vy A, fe waee s ST ofaee - aee;

(F) AT FTEF T o0 T §=19 Gidtd gy A8 [Aiee §F 3 WiaE fie o
I - AT,

()  AEIAF, ST 2E7qT o4 - HEed- o,
4, TET G147 AT & FA: - (1) TR GA1AT AT FH{ered H1A1 w1 Hagd S, &0 - ©

() AT T TS T HEATTT ST o6 T sieramet Aoy i sifaw =9 37 & forg s72r

7 Fwrfer FA;

(F) AT FHTa AT o6 HAT & (o0 =i i Bt & e s sifow =7 37 & o s 120
7 FrrTfYer FA;

(3T) ATETFHIRT THAT 6 (0 (AT WASTSH 61 o IS ALATRT TATT A o oI T ST Al
fArrer FAm;

(%) ATLT o ATEL AT HiSE THTOTTAT o AT o Hael H QTG T FLA T fad & 3
o TorT =20 &7 FRrRTier T,

() FTET HISe THTIT T AL FLeA 6 FHRTLr F3AT;

(F) FTET S THTOTAT T RS At AT A =R<or 37 F97FH F forw giewar a7 ot & A+
forw s = RrwTter #AT;

() ATCATT T ATSTL o HTAT AT THAEA FIAT;

(ST) AT FTaT AT & G99 § Sa9TT hel 1 FTHIA JT FIEGA T TST HLA ol 5420 &l
fRrerfer e

(37) FeT FLRTT I IHET 1T T T F1L;
(2) Sreeq T AU A fOATRT | FH | FH TF a1 95F AT
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4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

5. TLATHH & T A ST 3T 3T F1 - (1) TN ATEATT FTaT ST FHT TATHE R
(2) ST o = |, 420 Aeferfad wrat #7 Regs Fam, o790q; -

(F) &A1 H TEA FAT AT VH &= H FFered T90 F IS Hl FH FIA 0 FHAT AT
o= HTer T T AT e ST | STiHer Fee i Aenrier w2,

(F) ATIATAT T 6 AT FeATe o 0 qerqas o qe7 foawtad e,

(M) AT FTET T F (o0 TP F=1a Arata i FAwreer i qorsmg 07 a99he &
HTATE o ATLTT I T b1 THTIT T ST HTAT;

(%) e 22 * forg arore Reear 9= sl =,
() ATAAT STH FTaT HATAT STTHIT o TATIA 3T FeAT o ToIT ThaT TEHhed FeT;
(F) ATIAT ITH FTET HATIT ATHFIOT 3 o0 STETTad THAT 3 ATETe TITHTOM il FTeaT 4T,

(B) =H AT & FEATTIAT & (70 ARG 3T AT AT T FA 6 3291 T 65T TLHT 6 ATHIEA
T TrES i TRTEAT ST HAA I ST TH AT AT AT

(I) Fraw wfee yqToraET A wiee srafer ar FEEr ar qury F oo afFar ar oeat wr
ARt AT,

() ATTAT FHTe TSI & TATAT T H FF FIA & [0 ST T ITET, T&T FHEd w7,

(=) TRt & for ermar fAwtor fafatert s=rter we;

(%) AT T AT 6 0 AT STTRHAT ANGLT He HAgd AT STATRET STaa =T &
forerfa AT T STTeAT TaT,

(3) FHT ALY FIT TAT AR THT AT TR 6 q1Y LT ST TATT TGT;

() ATTAT FTET AT & [olT TS HATAT AT G %00 TS RIRIET o e Rt afata
T FHTT THZ T T AT,

(97) el TERTE FTRT THAT |1 T 37 Fe;
6. TN 3R S99 Fed- (1) FIT g atw SfRar forfies ad ™ #7169 aee & o TRt 2R

(2) TorEer 3 4fq, ST F3T 99 g 99T 99T U a1 Hl S0, & Aqa Mefetad wrar o
e w4t -

(F) THT-THT 97 5T T AT a9 &7 q1 FHIAT,

() ATETRTL AT TC-ATETFRTN TRTSAT T TITEHTIT AT,

(1) Tt AT TIEThie 6 A1 GRIAT ST a910 L@,

(=) Tft TRTE F G o ATorg T,

() ITAT TFAAS SAI¥ S0 & AT HAGR % AT TTAT F AT,

(F) FTET FiSE THATIIHT o STIH HT TATT TG & o0 T=AT TTTRET qeo & e § agraa
AT,

(8) 9T F o Fer-Tfoed) F &9 § 1 F7AT;
(T) 5T TCRIT G TAT SATHTR 77 TET AT SATUS T TS (RGAT o AT el ST FLAT;
(=) =T TRT IEH! | T FE 3 T |
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[$TRT [I—=vE 3(ii)] T T TSI © T 5

7. WA & I F el A o wemat & g Rams F €9 § smer- (1) 507 GEa
e SR A FreE T F srefi st Tt F o e gem

(2) IIRATT AT AT & HATHE % & § Fea(F Gga AT aranr Setated st #51 Fage
T, AT -

%) T FiSE THTITIHT F SATITE H GaTAT ATHAT (1 A HTTHT FEAT;

) faoRarstt sfiv warst <=1 & f2at it 747 FAT;

) FTE FHiSe THTIT AT AT AT FHIHT F2AT, 37

) FE AT AT FT e & o0 o it TR 7 Iueer FAT Y srEaeds [awes i
TS FTATS HLATI

8. Teheiieht AiAfar Sl S Feq: - (1) ST T FISIAT & SEATSHAT % orT AqATAT o1 o et 797 Srafera
Tt &= o forw ue 37 stfere TRy |fatat &7 T5 Fam

(2) ST e lehl ATHTT i TeTEAAT Teh HEET GIT %0l SO ST U [Aws g &iie 39 99 39
87 o G H ag AT Y AT SR ST 437 T Mg fHham o
(3) T TAHATehT AIHTT § UH 37T HEET AT g1 {Sreeht s ZIT ST9eT it STu|
(4) T TERATRT AT TH TSHT F TATSIAT 6 (o0 Feat i1 Fatg H
(5) Tt TRl 37 | T GTHAT F Haer § ST AT AT FRrwref =
9. WATHAT FTET TATIT ATHHIU- (1) ST, FEIT LA F Td ATHIGT & ALATT FIAA dSE 6 (0

TP AT FIHTT T FRETTeT 3 AT 9% qTeadT ITH FaT qeTq SATHRLT o6 &9 H FH1T FLA 6
for fereft oft srfSrereor 3 Y= & forT 91T AreeE |iga TRAT T ST H|

(2) TATHHT A" FATIH FTTHFLT FHI-TAHT T T FIT TAT ATLTRT T ST & FAS1 6 0
FT FT
10. FTET HiSS THIIAT FT AT - (1) ATNT THI-THT I ITGL THAHT Hl AR FHAT 37T
AL T ATSATE H FHTEA hi1Se THTTTS SATATE FHI HSRET <,
(2) UTAY TFAAS, UTAY UFTAS § THTOTIS & AT 6 o0 e gatea sq=aei o F= & forg
ATTNT T SATHIET AT
(3) UTET TFH=S AN FIRT Atef=ra Afqaei F dqar F1a7 wice TATIAN & AT & g9 H
Fcl FT g H|
11. FUTEA G- (1) FTITAT I F Tl Fae Trr ST arer &t o aregardy zahreat &1 s feE
TATAT GIT S0 T RT3 ey 9 f3ham S,
(2) SIIT ITAH FTATHTHRAT S I FIATTAAT 0l HATIAT AT Figd THT TEITT T3 Bl a1 |
TEd U HHeT ICAE Al T THIE o Hlad SreaiFarse aase (Seren2s) & Faedi & aqamrw
Fet A FAETier e % forw Iuaes -0 (1) ® Tur BT &= v areawrr gemst & oy
AT FT;
(3) B=IT HATed, AT FTET AT # [T 430 ST LA FATAT AT 0l FRIL 9% 970
&7 | o= w2 % 7991, AT G ATAEAH, 1986 F Tl SAtee=AT & o qAvawr, a9
T AT TRAAT HATAT Tl AAGTSH I IESIT TTAAT AT o0l STTEFAAT o0l TRITLLT T,

(4) TH F&AT, AT GATE, a9 T FAarg IREad HATAHT g7 Afteg~a T S0, F aqan
Hreegred fat it Ioaot diadr ST w7 & forw areaswy gahrear auter g

(
(
(
(

Page 10 of 18



6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(5) THT-HHT 9¥ HATEd ATAHIw % Fefd FGa #=mag grr F9r Ateg=a I-siared® Fsr
START AT AR ST ITNT F ITTRT S TRt off o e 1 @7 & o forw ofF sshreat srafera
s

(6) AT = AT F forw T w=re afufa fir e F swame uw, UE areresTr Seei
& foro eiia e & afaes Aegree 9T F IS 6l dadT I FH Fd § Il IqATd 6 o0
TR FEATAT T FTa sh1SE THTTTS ST 37 SITOAT;

(7) TS areanT<y |eaTst 7 AAgrsd Il | AT ATT FHHT HI AT Al [6AT, o AT FHTeT AT
H FTAA he THTOT T GEEHT FHT T TR FAT;

12. foega wfsar- (1) s Frdq g F e g g=rew afqfa s s arfesor =8 JeET F
ATETT AT T AT % HATaAd o forg faega wiwam s w4

(2) faregqa whwar # fAeferfea arfae g6, st -
(i) FTET e THTTT AT e % forw qres;
(ii) FTE e THTOTTAT ¥ ST,
(iii)) FTET e THTT T i =ATH 3T TR T,
(iv) T FA % 0 sraeaawmar, =T ST FHIEHET,
(
(

v) R, R s gem; s
vi) FTE 17T T ST ot "

13. A ST A FT ATYRR- T2, THI-THT T, HG1T TR 6 ATHGT o TErhd shrsai & ud
TAger SfiT aTQer ST T TFdT g, ST 39 JSAT 6 HIITaAT & (o0 UL q9 AU

[FT. /. 21/6 /2022- 1]
It faaT, s a=e

MINISTRY OF POWER
NOTIFICATION
New Delhi, the 28th June, 2023

S.0. 2825(E).—In exercise of the powers conferred by clause (w) of section 14 of the Energy Conservation
Act, 2001 (52 of 2001) the Central Government, in consultation with the Bureau, hereby specifies the following
Scheme, namely:-

1. Short title and commencement. — (1) This Scheme may be called the Carbon Credit Trading Scheme, 2023.

(2) 1t shall come into force on the date of its publication in the Official Gazette.

2. Definitions.- (1) In this Scheme, unless the context otherwise requires,-
(@) “Act” means the Energy Conservation Act, 2001 (52 of 2001);

(b) “accredited carbon verification agency” means an agency accredited by the Bureau to carry out
verification activities under the carbon credit trading scheme;

(c) “carbon credit” means a value assigned to a reduction or removal or avoidance of greenhouse gas
emissions achieved and is equivalent to one ton of carbon dioxide equivalent (tCOze);

(d) “carbon credit certificate” shall have the same meaning as assigned to it in clause (da) of section 2 of
the Act;

(e) “carbon credit trading scheme” shall have the same meaning as assigned to it in clause (db) of section
2 of the Act;
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[$TRT [I—=vE 3(ii)] T T TSI © T 7

(f)

@)

(h)

(i)

)

(k)

U]

(m)

(n)

(0)

“Commission” means the Central Electricity Regulatory Commission referred to in sub-section (1) of
section 76 of the Electricity Act, 2003 (36 of 2003);

“compliance mechanism” means a mechanism under this Scheme where the obligated entities shall
comply with the greenhouse gas emission norms as may be notified by the Central Government;

“greenhouse gases” means those gaseous constituents of the atmosphere, both natural and
anthropogenic, that absorb and re-emit infrared radiation and the expression greenhouse gases include,
but not limited to, carbon dioxide (CO2), methane (CHa), nitrous oxide (N20), hydrochlorofluorocarbons
(HCFCs), hydrofluorocarbons (HFCs), perfluorocarbons (PFCs), and sulfur hexafluoride (SFs);

“Indian carbon market framework” means a national framework established with an objective to
reduce or remove or avoid the greenhouse gases emissions from the Indian economy by pricing the
greenhouse gases emission through trading of the carbon credit certificates;

“meta-registry” means the national greenhouse gas registry that will serve the following purposes,
namely: -

(i) data management including Market Based Mechanisms and National Inventory Management
Systems; and

(ii) transaction with features of establishing the linkages with any national or international registry of any
market-based mechanism;

“non-obligated entities” means ‘registered entities’ that can purchase the carbon credit certificates on
voluntary basis;

“obligated entities” means ‘registered entities’ that are notified under the compliance mechanism;

“power exchange” means an electronic trading platform as defined under sub-clause (as) of clause (1)
of regulation 2 of the Central Electricity Regulatory Commission (Power Market) Regulations, 2021
published in the Gazette of India vide L-1/257/2020/CERC dated 15" February, 2021;

“registered entity” shall have the same meaning as assigned to it in clause (ga) of the section 2 of the
Act;

“Registry” means the agency designated as such to perform such functions as defined in this framework
in respect of carbon credit trading scheme;

(2) The words and expressions used herein and not defined but defined in the Act, the Environment Protection Act,
1986 (29 of 1986) and the Electricity Act, 2003 (36 of 2003) shall have the meanings respectively assigned to
them in those Acts.

3. National Steering Committee for Indian Carbon Market. -(1) The Central Government shall constitute the

National
(2) The

Steering Committee for Indian carbon market.

governance of the Indian carbon market and direct oversight of its functioning shall vest in the National

Steering Committee for Indian carbon market.

(3) The
(@)
(b)
(©
(d)
()
()

()
(h)

(i)
)

National Steering Committee for Indian carbon market shall consist of the following members, namely: -
Secretary, Ministry of Power- ex-officio-Chairperson;
Secretary, Ministry of Environment, Forest and Climate Change — ex-officio Co-chairperson;
Joint Secretary to the Government of India or above from the Ministry of Finance — ex-officio Member;
Joint Secretary to the Government of India or above from Niti Aayog — ex-officio Member;
Joint Secretary to the Government of India or above from the Ministry of Power — ex-officio Member;

Joint Secretary to the Government of India or above from the Ministry of Environment, Forest and
Climate Change- ex-officio Member;

Joint Secretary to the Government of India or above from the Ministry of New and Renewable Energy —
ex-officio Member;

Joint Secretary to the Government of India or above from the Ministry of Steel — ex-officio Member;
Joint Secretary to the Government of India or above from the Ministry of Coal — ex-officio Member;

Joint Secretary to the Government of India or above from the Ministry of Chemicals and Fertilizers —
ex-officio Member;
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(k)

(0

Joint Secretary to the Government of India or above from the Ministry of Petroleum and Natural Gas —
ex-officio Member;

Joint Secretary to the Government of India or above from the Ministry of Agriculture and Farmers
Welfare — ex-officio Member;

(m) two Members — Principal Secretary from the Department of Environment of respective State

(n)

(0)
(9]
(@)

(r)

Government representing the States as nominated by the Central Government— ex-officio— Members;

two expert Members — coopted by the National Steering Committee who have knowledge in the areas
of emissions, carbon trading, climate change, environment and energy — Members;

Chairperson, the Central Electricity Authority — Member;
Chairman and Managing Director, the Grid Controller of India Limited —Member;

any other Members not exceeding three as coopted by the National Steering Committee for Indian
carbon market— Member;

the Director General, Bureau of Energy Efficiency — Member - Secretary;

4. Functions of National Steering Committee. -(1) The National Steering Committee shall discharge following
functions, namely: -

(@)

(b)

(©)

(d)

(e)
()

(9)
(h)

(i)

Recommend to Bureau for the formulation and finalisation of procedures for institutionalizing the
Indian carbon market;

recommend to Bureau for the formulation and finalisation of the rules and regulations for the functions
of Indian carbon market;

recommend to Bureau for the formulation of specific greenhouse gases emission targets for the
obligated entities;

recommend to Bureau for the formulation and finalisation of guidelines regarding trading of carbon
credit certificates outside India;

recommend to Bureau to issue carbon credit certificate;

recommend to Bureau for the development of the process or conditions for crediting period or renewal
or expiry of carbon credit certificate;

to monitor the functions of Indian carbon market;

recommend to Bureau to constitute any Committee or Working group as required in connection with
Indian carbon market; and

any other functions assigned to it by the Central Government.

(2) The Chairperson shall call the meeting at least once in a quarter of every year.

5. Bureau as administrator and its functions. -(1) The Bureau shall be the Administrator for the Indian carbon

market.

(2) As the administrator, the Bureau shall discharge the following functions, namely: -

(@)

(b)
(©)

(d)
(€)
(f)

9

to identify sectors and potential for reduction of greenhouse gases emissions in such sectors and
recommend to the Ministry of Power to include such sectors in Indian carbon market;

to develop trajectory and targets for the entities under compliance mechanism;

to issue the carbon credits certificate based on the recommendation of the National Steering Committee
for Indian carbon market and subsequent approval of the Central Government;

to develop market stability mechanism for carbon credits;
to develop the procedure for accreditation and functions of accredited carbon verification agency;

to accredit the agencies in accordance with the approved procedure for accredited carbon verification
agency;

to determine, the fees and charges payable by the registered entities with the approval of Central
Government, for the purposes of meeting the cost and expense towards the implementation of this
Scheme;
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(h)
(i)
)
(k)

(0

to develop the process or conditions for crediting period or renewal or expiry of carbon credit
certificates;

to develop data submission formats, forms for effective functioning of Indian carbon market;
to undertake capacity building activities for the stakeholders;

to develop and maintain the information technology infrastructure including the user guidance platform
required for Indian carbon market;

to maintain secure database with all security protocols as approved by the Central Government;

(m) to constitute any Committee or working group as recommended by the National Steering Committee

(n)

for Indian carbon market; and

any other functions assigned to it by the Central Government.

6. Registry and its Functions. -(1) The Grid Controller of India Limited shall be the registry for the Indian carbon

market.

(2) The Registry shall discharge the following functions, in the manner, as may be determined by the Central
Government from time to time: -

(@)
(b)
(©
(d)
(e)
(f)

()
(h)

(i)

to comply with the directions issued by the Bureau from time to time;
to undertake registration of obligated or non-obligated entities;

to maintain secure database with all security protocols;

to maintain records of all transactions;

to share the transaction records with Power Exchange and Bureau;

to assist in development of information technology platform for maintaining database of carbon credit
certificates;

to function as meta-registry for India;

to establish linkages with other National or International registries as approved by the Central
Government; and

any other functions assigned to it by the Bureau.

7. Commission as Regulator for trading activities under Indian Carbon Market. -(1) The Central Electricity
Regulatory Commission shall be the regulator for the trading activities under the Indian Carbon Market.

(2) The Central Electricity Regulatory Commission as a regulator to Indian Carbon Market shall perform the
following, namely: -

(@)
(b)
(©)
(d)

to regulate matters relating to trading of carbon credit certificates;
to safeguard interest of both sellers and buyers;
to regulate frequency of carbon credit certificates trading; and

to provide market oversight and take necessary preventive and corrective actions to prevent fraud or
mistrust.

8. Technical Committee and its Functions. -(1) The Bureau shall constitute, one or more Technical Committees
for different areas as required under compliance mechanism for the purposes of this Scheme.

(2) Each Technical Committee shall be chaired by a member who is an expert and shall possess such eligibility
and experience in respective sector as may be determined by the Bureau.

(3) Each Technical Committee shall consist of other members as may be required by the Bureau.

(4) Each Technical Committee shall perform functions for the purposes of this Scheme.

(5) The Technical Committee shall make its recommendations to the Bureau, in respect of the matters assigned

to it.

9. Accredited Carbon Verification Agency. -(1) The Bureau with prior approval of the Central Government shall
determine the procedure including eligibility criteria for accreditation of any agency to function as accredited
carbon verification agency based on the recommendation of the National Steering Committee for Indian carbon

market.
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(2) The

Accredited carbon verification agency shall perform functions for the purposes of this Scheme as

determined by the Bureau from time to time.

10. Trading of carbon credit certificates. - (1) The Commission shall register the power exchanges and approve the
carbon credit certificate trading in the Indian carbon market, from time to time;

(2) The power exchange shall seek approval of the Commission for their respective bylaws and rules for trading
of certificates in the power exchange.

(3) The power exchanges shall perform functions regarding trading of carbon credit certificates, in accordance
with the regulations notified by the Commission.

11. Compliance Mechanism. -(1) The sectors and the obligated entities to be covered under the compliance
mechanism shall be decided by the Ministry of Power based on recommendations of the Bureau;

)

3)

(4)

()

(6)

()

The Bureau shall undertake studies for the sectors or obligated entities as decided in sub-paragraph (1)
for recommending the targets in terms of ton of carbon dioxide equivalent (tCO2¢) per unit of equivalent
product after taking into account all relevant aspects including available technologies and likely cost of
their implementation;

The Ministry of Power, after duly considering the recommendations of Bureau and National Steering
Committee for Indian carbon market, shall recommend the notification of greenhouse gases emission
intensity targets to the Ministry of Environment, Forest and Climate Change for notification under the
Environment Protection Act, 1986;

The obligated entities shall be required to achieve greenhouse gases emission intensity in accordance
with the targets as may be notified by the Ministry of Environment, Forest and Climate Change;

The obligated entities shall also be required to meet any other targets such as use of non-fossil energy
consumption or specific energy consumption as may be notified by the Ministry of Power under the Act
as amended from time to time;

The obligated entities shall be issued carbon credit certificates for their achievement in reducing the
greenhouse gases emission intensity exceeding the target set for such obligated entities, based on the
recommendation of National Steering Committee for Indian carbon market;

The obligated entities who did not achieve their targeted reduction in greenhouse gases emission
intensity shall meet shortfall by purchasing carbon credits certificates from Indian carbon market;

12. Detailed procedure. -(1)The National Steering Committee for Indian carbon market and other authorities shall
develop the detailed procedure for operationalising the Indian carbon market, in accordance with this Scheme.

(2) The detailed procedure shall contain the following, namely: -

(i) criteria for issuance of carbon credit certificates;

(i) validity of carbon credit certificates;

(iii) floor and forbearance price of carbon credit certificates;
(iv) requirement, format and timeline for submissions;

(v) monitoring, reporting and verification; and

(vi) any other related and incidental matters.

13. Power to issue directions. -The Bureau may, from time to time, issue such directions and orders to the registered
entities, with the approval of the Central Government, as considered appropriate for the implementation of this

Scheme.

[F. No. 21/6/2022-EC]
AJAY TEWARI, Addl. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054. waosxumar
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"(5F) "SEEE T F TH ThiH o A UF dF AT § AT A-aATLARE THISTT 1A hiee
THTOTIS ST #3 & o AFgred A9 & s § FHT AT STIH10T 7 THEue it T0ET 83q
T TRTSTATE T TSR Y et
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4. g1 T |, 97 5 % 37 92T (2) |-
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=t AT
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(iv ) ATHEE T o eI TRATSIATSH T Tored s,
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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 19th December, 2023

S.0. 5369(E).— In exercise of the powers conferred by clause (w) of section 14 of the Energy Conservation
Act, 2001 (52 of 2001) the Central Government, in consultation with the Bureau, hereby makes the following
amendments to the Carbon Credit Trading Scheme, 2023 (herein after referred to as the Principal Scheme), namely:-
2. In the principal Scheme, in the sub-paragraph (1) of paragraph 2,-
(i) in clause (b), after the words “carry out”, the words “validation or” shall be inserted;
(i) in clause (k), after the words “that can”, the words “either generate or” shall be inserted;

3

(iii) in clause (1), after the words
reduction” shall be inserted;

(iv) after clause (1), the following clause shall be inserted, namely:-

‘compliance mechanism”, the words “and given a target for emission

“(la) “offset mechanism” means a mechanism under this Scheme where the non-obligated entities can
register their projects for accounting greenhouse gases emission reduction or removal or avoidance for
issuance of Carbon Credit Certificates;”

3. In the principal Scheme, in sub-paragraph (1) of paragraph 4,-
(i) after clause (c), the following clause shall be inserted, namely:-

“(ca) recommend to Bureau, the sectors in which non-obligated entities may register for generating carbon
credits and the methodologies to be used under the offset mechanism;”

4. In the principal Scheme, in the sub-paragraph (2) of paragraph 5,-
(i) after clause (b), the following clause shall be inserted, namely:-
“(ba) to identify the sectoral scope and develop the methodologies to be used under offset mechanism;”

“(bb) to develop the standards and register the project under offset mechanism;”

5. In the principal Scheme, in sub-paragraph (1) of paragraph 8, the words “under compliance mechanism” shall be
omitted;”

6. In the principal Scheme, after paragraph 11, the following paragraph shall be inserted, namely:-

“11A. Offset Mechanism. — (1) The Bureau shall identify the sectoral scope and methodologies to be used under
offset mechanism with the support of respective technical committees;

(2) The Bureau on the recommendation of National Steering Committee for Indian carbon market and after
approval of the Central Government, shall publish sectoral scope and methodologies from time to time;

(3) The non-obligated entities can register their projects as per the published sectoral methodologies for
greenhouse gases emission reduction or removal or avoidance for seeking issuance of Carbon Credit Certificates.

7. In the principal Scheme, in sub-paragraph (2) of paragraph 12,-
(i) after clause (iv), the following clause shall be inserted, namely:-
(iva) registration of projects under offset mechanism;
(if) in clause (v), after the word “reporting”, the word “validation” shall be inserted.

[F. No. 21/6/2022-EC-Part(2)]
AJAY TEWARI, Addl. Secy.

Note: The principal Scheme were published in the Gazette of India, Part Il, Section 3, Sub-section (ii), vide number
S.0. 2825 (E), dated the 28" June, 2023.
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